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O R D E R 
 

24.04.2023: Heard Learned Counsel for the Appellant.  

2. This Appeal has been filed against the Order passed by the Adjudicating 

Authority on 30th March, 2023 in I.A. No. 549 of 2023 on which date the 

Adjudicating Authority allowed one week time to file supplementary affidavit 

and matter has been fixed for 15th May, 2023. 

3. We see no reason to entertain this Appeal against the aforesaid order. It 

is always open for the Appellant to press his application when the matter is 

heard by the Adjudicating Authority. 

 With these observations, the Appeal is dismissed.   

 

 
[Justice Ashok Bhushan] 

Chairperson 
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